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REPORT OF THE JOINT COMMITTEE CONSTITUTED BY
HON’BLE NGT VIDE ORDER DATED 04.07.2022

IN OA NO. 376/2022

(ANKIT SHARMA AND OTHERS VS. STATE OF M.P.)

Background:

1.1

1.2

Shri Ankit Sharma, Mandal Adhyaksh, Bhartiya Janata Party,
Mandal Raghogar};, made complaint of Mangilal and his sons
about illegal cutting of thousands of trees by using battery
operated saw machine and dug out a well in the Forest Land
bearing compartment no. 155 situated in Village Sankra Lathya,
Aaron tehsil, District Guna, Madhya Pradesh. The same land
has also been encroached upon by the Kalu Yadav, Rajpal Yadav
and Kishan Yadav who have sown wheat on the "same. It has
been alleged that several complaints were made by the residents
of the village along with the complainant to the Forest
Department but no action was taken. It has been prayed that
the so called well should be filled completely and the wheat
sown by Kallu Yadav should be cut by the Forest Department

and the persons found in adverse possession be prosscuted.

Hon’ble NGT admitted the complaint of Shri Ankit Sharma as
OA No. 376/2022 and vide its order dated 04.07.2022 was
pleased to order that:
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“In view of the serious allegations made in the application, it
would be appropriate to have a factual and action taken report
in the matter. Accordingly, we constitute a Committee
comprising of representative from Regional Office of MoEF&
CC at Bhopal, DFO Guna, and Collector Guna. The Committee
may meet within four weeks, undertake site visits, look into the
grievances of the applicant and verify the factual position and
take requisite action by following due process of law. The DFO,
Guna will be the Nodal Agency for coordination and
compliance. Factual and action taken report may be furnished
within two months by email at judicial-ngt@gov.in preferably in
the form of searcheable PDF/OCR Support PDF and not in the
form of Image PDF.”

1.3 In Compliance of the order of Hon. NGT, a committee
comprising of the following officers :
S. No. Name of the Designation Department
Officer
1 Shri Hareram Technical Officer Regional Office of
MoEF& CC, Bhopal | MoEF& CC, Bhopal
2, Shri Hemant Divisional Forest * Forest
Raikwar Officer, Guna
3 Shri Frank Noble A Collector, Guna Revenue
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2.0 Proceedings After Order dt.04.07.2022

2.1

2.2

The order dated 04.07.2022 of Original Application No.

376/2022 of the Ho. NGT was received on 23rd July 2022.

In compliance to the above order, a letter issued to the forest

range officer Aron no./V.N.S/2022/7338 dated 27.07.2022, by

Divisional Forest Ofﬁcer Guna asking about the present Status

of the above. In Tespect of the above, Official Letter No. 993

date 03.08.2022 of the Forest Range Officer was received. In

which two points were objected. They are as under:

2.2.1

That the Forest Range Officer went on the spot for
investigation on 05.03.2021 and found the remains of
old encroachment. Kalu Yadav, against whom
complaint is made, present on spot told that it is not
his or his son’s encroachment. Rambhan Yadav present
on spot admitted encroachment to be his own, against
whom necessary proceedings were registered through
the respected Beatgaurd P.O.R. No. 110 /_él dated
06.03.21 under section 33(1)g of the Indian Forest Act,
1927 and Notice was issued against the accused under
section 80A to remove his encroachment and in failure
to do so, the Divisional Forest Officer Guna ordered the
evacuation via order dated 01.08.22, in which the

evacuation is to be made.
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That the Forest Range Officer along with the staff went
on the spot for investigation on 19.08.2021. In which
they found around 2 bheega Land cleaned along with
08 stumps of satrukha trees and 03 stumps of Sagwaan
trees were cut and one small hut (Tapra) was found in
which Mangilal Ahirwar and his wife (both aged
around 60-62 years and handicapped) were residing.
Another small hut (tapra) was found which was
removed the’rein by the staff. On enquiry being made in
respect of the cutting of trees, the villagers told that
Suresh Ahirwar (son of Mangilal Ahirwar) has done the
same. legal action were initiated against Suresh
Ahirwar thorugh P.O.R. Case No. 110/27 dated
19.08.21 for encroachment and illegal cutting of trees.
Notice was issued under section 80A to remove his
encroachment and in failure to do so the Divisional
Forest Officer Guna ordered the evacuation via order

dated 01.08.22, in which the evacuation is to be made.

2.3 General Forest Division Guna issued letter no./V.N.S./8180

dated 23.08.2022, to the District Collector Guna placed in
ENCLOSURE A, it is found that:

2.3.1

On Inspection being made by Forest Range Officer
Aron on 26.03.22 on the basis of said complaint, a well
was found which was dug out illegally, in which

proceedings were initiated against Suresh Ahirwar

\/
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through P.O.R. Case No. 110/35 dated 31.03.22. In
proceeding in the case, the Forest staff was filling the
illegal well with soil and stones on 03.04.22, where in
some women came quarreled with the staff and the act
of filling the well were not completed.

2.3.2  Apart from the above complaint, on the said land
information was received about the illegal cutting of
trees and around 21 to 22 chopped trees were found.
Proce'edin"gs were initiated through P.O.R. No. 110/32
dated 26.01.2022 and P.O.R. No.110/33 dated
28.01.2022 against unknown accused persons.
Therefore, the information received 1.was ‘ound to be
true but the fact of cutting of thousand of trees is fasle.

2.3.3 On inspection being made by the Division Forest
Officer Guna on 04.08.2022, the facts mentioned
under point 2.2.1 and 2.2.2 are found to be correct and
request is made to the Collector, Guna to allow
proceeding in the case by providing adequate Police
Force without which the proceeding cannt be further

moved.

2.4  Forest Range Officer issued a letter no. /1061 dated 17. 08.2022
to the Forest Divisional Officer Guna inclosing the receipt of the
evacuation order of Rambhan for P.O.R. No. 110/21 dated
06.03.2021. Order no. 1520 dated 01.08.2022 issued by

Divisional Forest Officer Guna. and evacuation order of Suresh



2.5

2.6

by

Ahirwar for P.O.R. No. dated 57/2021 order n¢ 1521 dated
01.08.2022 issued by Divisional Forest Officer Guna. dated
19.08.2021, which is placed in ENCLOSURE B.

The Collector, Guna issued a letter No. /729/L.R./L.M./2022
dated 30.08.2022 to the Sub Divisional Officer, (Revenue)
Guna for the ascertainment of a date for proceeding for the
evacuation process ‘and provide the same tc_)' “the Forest
Department, which is placed in ENCLOSURE C.

The Sub-Divisional Officer, (Revenue) Guna issued a letter No.
/1317/2022 dated 09.09.2022 fixing the date to be 15.09.2022
in compliance with the letterNo. /729/L.R./L.M./2022 dated
30.08.2022 issued by the Collector, Guna. It is placed in
ENCLOSURE D.

The Forest Range Officer, Aron issued a letter No. /1180/2022
dated 15.09.2022, placed in ENCLOSURE E, informing the
Forest Divisional Officer, Guna about the High Alert fo; Rain in
the said region where the proceedings were to be carried on.
The said information was received with the help of Police and
Revenue Department Officers via a mobile phone. For the above
reason the proceedings could not be proceeded further and was

adjourned. The said proceedings is yet to take effect.

L
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2.9

2.10

7

In Compliance with the above order the joint committee
including Divisional Forest Officer Guna, Sub Divisional Officer
(Revenue) Aron (Nominated by District Collector Guna),
representative of Regional Office of MoEF& CC, Bhopal has
inspected the' said site of compartment no P-155 of Range Aron
on 24/09/2022 and found that three small huts, made of
brushwood, one kaccha well filled with rainy water was there,
along with about 0.5 hact. of forest land cultivated by maize
Crop. ENCLOSURE F.

The above said spot of the encroachment was marked on
toposheet of compartment no P-155 Forest Range Aron, Forest
Division Guna. ENCLOSURE G .

On the basis of ground position, due to continuous rains. the
evacuation will be done with in two months from date with the
help of local administration and Police force. It is humbly
requested for a time of 08 weeks, to evacuate the above

encroachment.
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ORDER passedin Original Application No. 376/2022

From : Consitant Judicia-l—NGT (P.B.) <judicial-ngt@gov.in> Mon, Jul 11, 2022 10:45 AM
Subject : ORDIR pasted in Original Apphtation No, 376/2022 #?2 attachments

To 1 Dy. Orector General <rowz.bpl-mef@nic.in>, PS Forest
MP gpsforest@mp.gov.in>, APCCF IT HQ Bhopal
<apafit@mp.govin>, dmguna <dmguna@nic.in>, DFO
T Guma <§I_1;o}_:_.,cu_m@mp,qov,ip>"
Reply To : Congitant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Respected SirMadam,
I am directed to forward a copy of the Order dated 04/07 '022 passed
in Original Application No. 376/2022 Ankit Sharma & Ors Applicanus Versus ]

State of M.PRespondent . for your kind perusal & necessary action.
for further correpondence please send all the documents on the new mail-id i.e.

Judicial-ngt@gov.in
Kindly acknowldge the same.

NOTE:- Pleag Send this ORDER to DFO, GUNA also.

REGARDS . Pl
CONSULTARI (Judlclal)
(N.G.T.)(P.B} GS

Azadi Ka
- Amiit Mahotsav

== OA 376 022_removed.pdf
"~ 17 MB

= Ankit Shama & Ors.pdf
"~ 280 KB
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Item No.6 {(Court No. 2}

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

. Original Application No. 376/2022
(By Video Conferencing)

Ankit Sharma & Ors Applicants

Versus
State'8f M.r : o Respondent

Date of hearing: 04.07.2032

.

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Application is registered basedona complaint received by Pout,
ORDER

1. The grievances in this letter Petition sent by Mr. Ankit Sharma,
sasidal Adhyaksh, Bridfatiya Janata Party, Mandal Raghogath, which
bas been treated and registered as original application, are that Mangilal
and his sons have illegally cut thousands of trees by using battery operated
B nne TR ot SREwEl inthe Forestin beaﬁng conipartment no.
155 situated at Village Sankra Lathya, Tehsil Aron, District Guna, Ma ~ 1ya
Pradesh. Land in the same compartment has also been encroached ubon

by Kalu Yadav, Rajpal Yadav and Kishan Yadav who have sown wheat crop

on the same.

2. Photostat copy of the complaint made by Sardar and other
complainants has been enclosed with the application and in view of the
serious nature of the-=llegations and also.the fact of complainants falling

in the category of have nots/persons from marginalized section ¢; he

society, taking of cognizance of the matter and intervention by this



T
3118 ¢
T13404/12022/FORESTIW? |
1=

C 4

Tribunal is warrantet in view of its role iﬁ protection of environment as
observed by Hon’b},:\,-’l Supreme Court in Municipal Corporation of
Greater Mumbai Vs/ Ankita Sinha and others 2021 SSC Online SC

897,

13
&

3. In view of the =erious allegations made in the application, it would
be appropriate to have a factual and action taken report in the matter.

Accordingly, we consiitute a Committee é'dmprising of representative {rom

" Regional Office of MoEF & CC at Bhopal, DFO, Guna and Collector, Guna.

’f‘he Committee may meet *:rithin four weeks, undertake site visits, look
into the grievances of the applicant, venfy the factual positien and take
requisite action by following due process of law. The DFQ, Guna will be
the Nodal agency for coordination and compliance. Factual and action
taken report may be furnished within two months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support "DF

and not in the form of Image PDF.

List the matter {or further consideration on 27.09.2022.

: i TR 3 sty 0
A copy of this order along with a copy of the application be forwarded

to the Regional Office of MoEF & CC at Bhopa!, DFQ, Guna and Collector,

Guna by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 4, 2022
Original Application No. 376/2022
AG

-
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Inspection of compartment P-155 by joint committee on 24/09/2022
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